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CENTRAL ADMINISTRAT IVE TRIBUNAL, CIRCUIT BENCH, GWALIOR,

O.A. No.684/99
‘ with
OA Nos,.685, 686 and 687 of 1999
Gwalior this the 15th day of Jwuly, 2003

S

HON'BLE MR, KUIDIP SINGH, MEMBER (J)
HON'BLE MR. ANAND KUMAR BHATT, MEMBER (a)

OA 684/1999

Uma Shankar Rajoria

S/o0 Shri Bhogiram

aged 44 years

Occupat jon: BUBPM Village J aloni,

Teh.Anbah, District Morena

R/o Jaloni District Morena (Mp), esesApplicant

0A__685/1999

Ram Niwas S/o0 Shri Ram Kishan

Aged 40 years

working as Extra Departmental Mail Carrier

Branch Post Office Johan

Teh, anbsh, District Morena

R/o Johan District Morena (MP). «+Applicant

OA_686/1999

Hariom Rajoriya

S/o0 Shri Rameshwar Dayal Rajoriya

Aged 38 years working as

Extra Departmental Delivery Agent,

Branch Post Office Thara,

Tehsil Anbah, District Morena

R/o Villa'ge Thara District Morena (MP) «sApplicant

OA_687,/1999

*

Jagdish Prasad Sharma

S/o Shri Chhaviram Sharma

Aged 37 years

Occupation EDDA,

Sub Post Office Porsa District Morena

R/0 Porsa Distrct Morena (MP), «eApplicant

By Advocates Shri s.C, Sharma,

Versus

1. The Union of India
through ‘the Secretary,
Ministry of Telecommunication,
Department of Post,
New Del}lio



2. ‘;‘

2. The Superintendent of Post Offices,
Chanbal Division, Morena, ¢
(MP) . _ . sRespondents 1

By Advocates Shri P.N. Kelkar.

ORDBR_(ORAL

By Hon'ble M-, Kuldip Singh, Menber (J)

By this common judgment we shall be deciding 4 OAs
bearing No.684,685, 686 and 687 of 1999.
2. All the applicants have been working as Extra
Departmental Delivery Agents under the postal department for
last so many years with effect frox‘tllwc‘i’?g?erent dates., The
department has a scheme to regulariée them as Postman by holdinc
a competitive examination.
3. In accordance with the said scheme the respondents
advertised 4 fresh posts of Postman vide their letter dated
4.4.1997. In response to the said edvertisement applicants
submitted their applications for being selected for the said
post. The applicants are stated to have qualified the test
and they had been informed that they had beeh declered (\
successful in the examination and the applicants were also ‘\_.1
asked to submit their consent for being posted to other
divisons out of Indore Division, The applicants exercised
their option but still the applicants did not hear from the
respondents about the appointment and later on the applicante
Jearnt that some persons, namely, Shrikrishan Shukla was -
working on a Class-B post in Morena Head Office and Satish D
Parde was‘ working as EDMC Bhind and similary one Devi Singh

_h wre~a Gidew posti-3,

Sharmg was working as EDMC Jakhona/\but the applicants were

ot given any job, However, the applicants later on © ame to

w 3



conducted another eéxamination without exhausting the 1ist
- of candidates who had qualified earlier. The applicants,

4, The respondents are contesting the OA. The
respondents submitted that the Post Master General Indore
Region issued a circular dateg 16.12.199 for departmental
exmaination during 1997..‘ The Tespondents further submit that
it is a competitive examination, Accordirgly examinat ion

was conducted on 22,6.97 and results were declared after ., INTRES 3

respondents shown the msfiéion of the applicants as rer
L _
Anrexure R-4 as obtained f them in the examination,

Accordingl to the respondents applicants were low at merits

*

80 they could mot pe accommodated in the division itself
and even in the inter divisjon Postings for the regular
Post. However, the Chief Fostmaster Semeral, M.F, Cqrcile,

Bhopal vide his letter dated 27.4.98 decided to examine the

éxamination has already been anmounced and thys the exploring
of Possibility of

inter-regiongl Posting of the successful
Lo conpdont e

v wef
camdidates « In the mean while the applicants
were also directed to submit their willingness awaiting the

decision on the policy to be conmunicated,by the Chief Post
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7. In view of the apove we £ind that the OA's of the
applicants have no merits apd the sawe are liable to be
dismissed. Accord ingly the same are dismissed. No co:s\:s,./7

T sd /— sd /—
(Anand Kumar Bhatt) {ku1dip Sinch)
Administrative Menber Judicial Menber

Rakesh



